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Shlam Shakti, Bhawanl' Ref.rJvliirg,
New Delhi-l10001

Dated, the I l6 February, 2022
3.J.$ Vacancy Circular

Subject: - Selection for the posts of Presiding OfTicer in National Industrial Tribunals -reg.

l. Tributrah The National Industrial Tribunals are authorities established under
Section 78 ofthe lodustrial Disputc Act,l9471o (i) adjudicate the industlial disputes which,
in thc opinion ofthe Central Government, involve questions of [ational importance or are of
such a natue that indushial establishments situated in more than oae State are likely to be
interested in, or affected by, such disputes aod (ii) appeals under the Employees Provident
Fund and Miscellaneous Provisions Act,1952. A Presiding OfIicer, upon selection, may bc
posted at any ofthe two National Industrial Tribunals situated at Mumbai or Kolkata.

)
NITs

Vacatrcy;- Applications are being invited for the following vacancies in various

3. Qgglllggjjgpll he post can be held by a who is, or has been, a J ofa
High Coud. The pay attach€d to the post of
'is-fsz,z'0o0 (fixed) per month. Other lerms ard conditions of the sppoi[tnoent of a
candidate will as presaribcd from time to time by Gov€rnment. No person shall be appointed
to, or continue in the olfrce of Presiding Offic.er of Narional Tribunal, if he has attained the
age of65 years

4. Procedure for selection: - The Search-cum-Sectiol Committee conslituted under the
Tribunal Reforms Act 2021 for recommending names for appoinlrneDt to the post of
Presiding Officer, shall scrutinize the applications with respect to suitability ofapplicants for
thc said posts by giving due weightage to qualification and expeience of candidates and
shortlist candidates for conducting personal ilteraction. The final selection will be done on
the basis of overall evaluation of candidates done by the Committee based on the
qualification, experience alrd personal interaction.

5. Applicatiou Procedure:- Applications of eligible and williog officer are requested
thrcugh Registrar, High Coud Midstry ofLaw and Justice and should be accompanied with
(i) bio-data in tbe prescribed proforua at Arocxure-I (ii) Certificate to be fumished by the
employer/ head of office/ forwarding authority as io Atrtrerure.Il (iii) clear photocopies of
the upto-date CR/APAR dossier of the omcer coniaining CRs/APARs of at least last five
yeaIs duly afiesled by a Group A ollicer (iv) cadre clearance (v) integrity cerlificate/cleannce
from vigilance alrd disciplinary angle as in Antrcruie.Ill (vi) statement giving details of

S.N. lPost lPtac"
I lPresidins Oflicer lKolkata
2 lPresiding Otlicer lMumbai-l

'to 3
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Sh. C. S. Rao, Deputy Secretary, Room No. 310, Ministry of Labour and Employment,
Shmm Shakii Bhawan, New Delh.i.

7. Adv€rtisement and Prescribed applicatio! form can be downloaded ftom Mhistry's
website (www.labour.gov.in). The rdvertisemeDt is rko fonyarded to lhe Registrar
General of all High Courts aDd Department ofJustice, Miristry ofLaw rnd Justice, for
onward traasmission aud publiclty.

8. Any appljcation received after due date or incomplete applicatiofl will not be entertained.

Wide publicity may bc given in all organizations and their field formalions to facilitate early
and optimum number ofapplication.

gl;A ot-z-'
(Satish Chande!)

Under Secretary to the Govt. of India

H IG OU J HP

No. /RsJ/Esu.A(ii )/04/ 1996(v) I" l2 eut"; 6{aieorl

Copy forwarded to fottowing for information and necessary

action: -

1. Hon'bte sitting Judges of RHC, Jodhpur through their P-S' 
.

i. C"eittr"t tlOrin.), nHCa, Jaipur with the re-quest to circutate it- ;;E t itt tt" ibn'Ul" -rudies sitting at RHCB' Jaipur through

3

4

their P.S.

Hon'bte Judges who have retired in February 2018 and

website of
thereafter.
comDuter Cett, RHC, Jodhpur to uptoad it on

najasthan High Court and E-mait to retired Hon'bte

Re n.)

major or minor penalties, if any, imposed on the officer during $e last ten yea$, to the
followhg address, so as to reach lhis olfice latest by 5.30 P.M. on 14.03.20221

6. No TA,/DA will be admissible to the candidates to be called for intervie interartiot Thc
candidates are required to make own arangements.



Anncxure-l

PROFOIIT\,IA

l. Name :

2. Date ofBirth :

3. Category(SC/ST/OBCruR) :

4. Designatior/Profession

5. Contact Details:

Residential Official
Present Permanent

Address
Mobile/Phone No.
Email

6. Servict to which b€lorg:

(in revers€ chronoloSical order):

8- Work Experience:

8A. For the exp€rience as employe€, Employment record in chronological order starting with present

Employmont, list in reverse:

SI, NO, Name & eddress of
High Court

Designstion, Pay
or Scale of (pay
in Pay Mat.ix)

Period of Service Nlture of
work/experienceFrom To

space for
photograph

duly siSned

by candidate

SI,
No.

Nrme of
University/Equivalent
Instihrtion

Degree Divisionf/o
of marks
obtained

Academic
Distinction

SubjecrSpecializ3l;onYear of
Passing

I



9. Date from which drawing lhe pay scsle :

in the gade of High Coun Judge/
Dishict Juda€/Addirional District Judae.

10. Write up on odjudicating experience:
ofthe appliclnt (200 words)

I l. Experience alongwith briefwrite up in handling:
Cases before relevant to labour disputes

12. Annual Income alongwith copy of:
latest ITR [For Candidates otherthan Go!t. or J udicial Officers]

13. Writ up on 05, mejor achievement :

(200 words each)

14. AwardsrlonourJPublications. if any :

15. Affilialion wilh the professional bodies/:
lnslitutionVsocietieJor aoy other body

lncluding political p6fty.

16. Additional informalion, ifany, which
You would like to mention in support

ofthe application for the post.

Details of Such cases

(Reported Cases^Jnreponed Cas€s)



pE€LAB IIAN

l. I certiry thal the foregoiog information is correct and complcte to the best of knowledge 8nd b.lief
and nothing has been concealed/distorted. lf at any time I found lo have concealed/distorted any

material information; my oppoinlment shall be liable to summary termioation without notice.

2. I shall nol withdGw my candidature sfter the meetin8 ofthe Selection Committe€-

3. I shall not decline the appointment, ifselerted for appointmcnt by the ACC

4. I shalljoin lvithin 30 days from the date of issue of order ofappointment.

5. I am aware that in case I violate any ofthe conditions mentioned at SLNo.2 10 4, the Covemment

of India is likel:/ to debar me for a period of three ye3rs for considemtion for appointment outside the

cadre and in any Autonomous Body/Statutory Body/Regulatory Body.

Place:

Date:

Signature of the candidate



Annexure-ll

CERTIFICATE TO BE FIJRNISHf,D BY FORWARDEING AUTHOTITY

l. Certified that th. particular furnished by Shri/Smt/Kurn----
are conect and he./she possesses educational qualifications and exp€rience mentioned in Annexure-I.

2. It is also certified that there is no vigilance/ disciplinary case either pending or being contemplated

against hin/herand viSilance clearance issued by CVO in lhe enclosed Annexure (ltl).

L HiYher integrity is .crtified.

4, No major or minor prnalty was imposed on Shri/SmtKuD--
during th; last l0 yerrs period.

5. The uPto-date attested Photostat copies of ACR/APAR of last years (eich Photostat c-opy of
ACR/APAR should be atlested) in respect of Shri/Smt/Kum--------

- in cnclosed herewith.

Seal & Signature ofthe cadre controllinS Authority



Annexure-III

PARTICWARS OF THE OFFICTRS TOR WHOM !'IGILANCE CLEARANCE IS BEING
SOUGIIT

(To be fumishei and signed by the CVO or HOD)

l. Name ofthe Officer (in full)

2. Fathers name :

3. Date ofBinh :

4. Date of Retirement :

5. Date ofentry into service:

6. Service to which the officer bclongs

including balch /year/ cadre etc. ,

wherever applicable

7. Positions hcld (During teo prec€ding years)

S.No Organisation
(name in full)

Desigmtion
& Place of
Posting

Nam€ of the
Court

From To

8. Whether the officer h6s been placed on :

the agreed list or list of Ofiicsr of
Doubtful lntegrity (ifyes, details to be given)

9. Whether any allegetion ofmisconduct :

Involving vigildnce angle was examincd

against the offic€r durirg the last I 0

Years and ifso with whal result (*)

10. whether any punishmenlwas &wards to :

the offioer during the last I 0 years and if
.. so, the date ofimposition and details of

pcnalty (*)

I l.Is any disciplinary/ criminal proceedings :

or charge shect p€nding against the officer as on date (if so, det8ils to be

fumished, including rEfenenc€ numb€r'

if any of the Commiision)

12.ls any action contemPlated agoinst the :

Offi..r rs on date (if so, details to be



fumished (*)

Dale:
(NAME AND SIGNATURE)

(*) If vigilance clearancc had been obt ined tom the Commission in lhe past, the information may be

provided for the period thercafter,


